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~ Particulars to be examined Endorsement as to result of Examination
1. s the appeal competent ? N5 -
2. (a) Is the application in the prescribed form ? 53
(b) Is the application in paper book form ? ~A
(c) Have six complete sets of the application ' e, V6ek ’K’& o
been filed ?
3. (a) Is the appeal in time ? _ | - NS
(b) If not, by how many days it is beyond -
time ?
(c) Has sufficient case for not making the -
application in time, been filed ?
2 '
4. Has the document of authorisation;Vakalat- N%
nama been filed ?
: 5. Is the application accompanied by B. D /Postal- NS
Order for Rs. 50/~
6. Has the certified copy/copies of the order (s) \, e
against which the application is made been .
~ filed ?

No dotumert el

7. (a) Have the copies of the ‘documents/relied
upon by the apphcant and mentioned in
the application, been filed ?

(b) Have the. documents referred to in '(a) 'y
above duly attested by a Gazetted Officer

and numberd accordingly ?
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Central Aduninistrative Tribunal, Allshabad

Circuit Bench at Lucknow

jon O.A, NO.458 of 1986

Registrat
Union of India & Others -

Bechan Lal Vs,

; Connected with
of 1986

Registration Coho NO.406
Union of India & Others

Ram Kumar VS

: ; - Connected with

o ; Registration O.A. No.407 of 1986

Bhagwati Shanker Vse Union of India & Others
Connected with

452 of 1986

Registration C.A. Noe
Union cf India & Others

F shitla Prasad Vs,
connected with
Registration C.A. No,.456 of 1986

Union of India & Others

Devi Bux Singh Vs,

Connected with

Registration O.A, No.457 of 1986

Naevmi Lal Kanavjia Vs. ~ Union of India & Others

~ . )
- . Hon.Justice Kamleshwar Nath,V.C.

Hon. Ajay Johri, A.M.

{By Hon.Justice Kamleshwar Nath,vj

For judgements see our judgements of da
passeﬁ in C.A. No.406 of 1986 Ram Kumar Vs. Union of

India and Cthers,

l\ o
lember (A) Vice Chaimnan

Dated the 20th March, 1989
RKM

* J



Dated: 27.8.1986%

IN THE ChNTRhL ADMINISTRATIVE TRIBUNAL ALL&HAB&D
Reglstratlon No. L#é’g of 1986.

Sri Bechan Ial | R - Applicant.
Versué '.
Unibn of India and othefs — .- ' Opp.gaytiefu
I VN DE X
| 581l No.: Particulérs | ( _' ’ Pages
l‘. . Application ’ N - - 1to6 |
2. List of documents d
3% Annexure Nohl _
- Impugned orderi, \ | 72;
4. Valglatnamme | 9

Lucknows -

" Advocate

10, 8hiv Puri,lucknov.

. Gounsel for the Applicantl
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APPL ICATION UI\BJR SECTION 19 OF THE AD?&TINISTR:#TIV“ TRIBUNAL

ACT 1985,
| 2% -No Lx;éq fiade
v , Central Admxmstratwe Tmb s
L . Additional Bench
For use in the Tribunal's offices= ALl A ABADPATNAL JABALPL i ®
| o Date of Filing... . 228586 or
Date of filing Date of Receipt by Post
, > of 11
\ ‘ L T
- ' Registration Howt {*+ Daputy Registrar.
Signature
Eegistrar

Th the Central Administrative Tribunal,
Additional Bench of Allahabad

- Between
Bechan Lal -f~f-;--------- s App]_icant?.
' _ - Versus |
Union of India and others ==--- mm————— - Oppi.Partiest
Details of\the Applicatidn:
1. Partlcula rs of the Appllcant.
« ,
(i) Name of the Applicant: Bechan Ial
oy ~ (1i)Name of the Fathers ~  late Kallu Rm,
| (1i1) Designation and office C/o 8.8 .N.Railway
dn which employed. _ Chérbagh, Lncknow's
(iv) Office address ~ ¢/o 8.5 N. Railway,
] . | Charbagh, Lucknowi
(v) Aadress for service of 68/345, Chitwapur Pajawa
" all noticess ‘ Gendhi Nagar, Lucknowls

o, Particulars of the Respondentss:

(1) Designation of the Réspondents:

(A) Union of Ingia, through General Manager,
" Baroda House New Delhiv. |

( : ﬁLQ , v
D sl | —
(Q@LM | ‘ Fﬁ_pnt d 74



. 4, Jurisdietion of the Tribunals: Allahabzad.

-5 2 3=
(B) Divisional Railway Manager N.Railway Hazratganj,
Lucknow'

(1i) Office address of the Respondentss

(Alnion of Indla through General Manager,
"Baroda Pouse New Delhi.,

(B) Divisional EaiIWay Manager M. Railvay Hazratgend,

Lucknow

3 Particulars of the order against which the application

is medes=

The application is against the following order:=

(1) Order No. 220-E6/E=T .C /84
(11) Date, June 30, 1986.
(iii)Passed by Divisional Railway illanager N.Rly.,

Hazratganj, Lucknow s

(iv) Subject in Brief:-

That the applicant is at present working as
“GCoach Attendant. He wes- previously selected in che
competetion for apmointment on the post of Commercial
Clerk, but’ not sent for training by the respondants
No. 1 and 2, and ks working as Coach httendent. He has

wronging @ been failed on the post of Ticket Collector.

The constitution of the selection committee was also

illegal and the result has wfongly been declared. The
xnmxtthximn'mf ke selection Board not applied their
mind properly and voilated the relevaht provisions of

law made by the Rilway Board.

‘The applicent declares, that the subject matter

‘of the order against which he wants reversal is
within the jurisdiction‘of the tribunal.

A | | |
R | -
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"'g’ .

5 Limitations=

The applicant further declares that the application
1s withinthe limitation prescribed in section 21

of the Administrative Tribunal Act, 1985

6. Facts of the Cases

(1) That 1n 1959, the applicant was appdinted as

L~Telegraph Peon by the respondents and he worked

upto the full satisfaction of his superiors.

-~ (1i)Thet the ‘applicant was selected as Commercial Clerk

but the Railway Administration not sent the applicant
for training ét Chandausi and postéﬁ'tﬁevapplicant -
as Coach.éttenaent and since 1978, the applicant

is performing his duties as Coach Attendant with
utﬁost honesty and labéwr, and his service record

is neat and cleami.

\

(iii)That the applicant appeared for the selection

‘on the post of Ticket Collector and he qualified.
but in the interview he has wrongly been failed by

the fesponﬁents, and a Photostat copy of the said’

'_fesult is filed herewith as Annexure No. 1 to this

application.

(iv) That in Annexure No. 1 the name of the partentage

the

- {v)

,é;@aégbdzjéﬁ

of Sri P.N. Dubey has woongly been mentiomed and
$ri Henumsn Prasad has wrongly been selected ffom
schedule caste quota. He is a High Caste Hindu,
and several persons are Junior to the applicahth‘

t

That the selection Bogrd have not followed the

lay made by the R.ilway Board, vide No.B NiG.)1=72

PMI/100 of 7/10.12.1973 and also not complied y
: | )



(vi)

0

thie Railuoy Board's letter dated 25.7.79, 17.10.1979 and
27/30.10.1979 which provides the procedure for

selection.,

That vide Railuay Board's letter No. B(N.G.} 1-72 EMI/100

of 7/10.12.1973. The Railway Board have made wandatory

that‘éne éfficer‘of the selection Bosrd must be from the
Personal Branch, but in the presént case none of the
0fficer of the Personal Branch was forming.the part

of the selecticn Board, hence entire selection have

been vicitiated on this ground alone and the applicant

having no alternativé preferrs this application on

‘the grounds interalias-

A

G ROUNDS_

(A)  Because the applicant is Senior to Several
] Persons mentioned in Annexure No. 1 and in the
~.selection the procedure laid down by'the Railvay -

Board have not been followed.

{B) Because in absence of any member from the personal
] Branch; the entire selection has Qiciated.
€C) Because the candidature of the applicant hés not
_ properly been considered by the selecticn Board
ahd the répresentations have wrongly been decided
and the respondents ought to have declares the

applicant_successfﬁl.'

Reliéfs soughts In view of the facts menticned above in

para 6, the applicapt prays for the following reliefs:m

(1) to 1issue a suitaple oOrders, direction or

A - ====5p/
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*
=)

- command deelaring the applicant passed in the seleetion
of Ticket Collector (T.C.).

(11) To issue a suitable order direction or command quashing

| the entire selectionJvide'Annexure No. 1 to this

-~

application as the szme 1s void and illegal.

(1ii)to direet the responcent No., 1 and 2 to produce all
s o ‘the papers of the selection and constitution o the

selection Board, before this Hlon'ble &m Tribunals

.

- (iv) Costs of the applicaﬁion may be awarded to the applicant

and against the respondents.

8. Interim order 1s prayed fors

Pending final decision on the application, the applicant
seeks the issue of the following interim orders.

e (1) Respondents No. 1 and 2 may be directed to produce
~'all the papers of the selection and the constituticn
of the selection comrittee, and not to distroy them

during the pendency of this applicaticn.

(11) to stay the implimentation of the result contained
| in Annexure No, 3 1 to this application.

9% Details of the Remeiy Exhausteds

In view of the facts that the Ruilway Board's cirections
have been voilated and the representation mmmksimaut
have been rejected, though the orda s can not been

communicated.

10. lMatter not pending with any other court:- The applicant

further declare, that the matter regarding vhich this

(ﬁgax@me'héﬁ' ' - '---a/‘
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.

=t 6 3-

application has been made is not pending before any
court of law or any other authorlty, or any other Bench

or Tribunali,

1l. Particulars of the Postal order in resiet of the Applicat-

\

-ions ‘ _ -
T ,’94:9 45434 §

12%- Details of the Index: An Index in duplicate containing

the details of the documents, to be reliec upon is

encloseds=

18. List of Enclosuress: |

(1) Annexure Now 1- Impugned or der of selection
(11) Vakalatnama;
(1ii)Index;,

(iv)*,Postal order.

IN VERIFICATION:

I, <?ig§44u~ola,ﬁ7 s/o klaéaﬁi 62“-

-aged about ‘years, working as Coach Attendant at

Charbagh, Lucicnow, residentof

, é@ﬁ\ Wf” JZ«Kv y do hereby verify that the

contents of 1 to 13 are true to my personal knowleo~g

'ano belief, and that I have not suppressed any material facts.

Lucknows

Dateds 27.8.1986. | Applicant.
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|
| - HORTHIRN RAILWA
04220-F6/8-TC /84 : | Divl, effice,
: Luckntw,
Jum@:se, 1986,
- Regs Seleotion (written test followed by viva-vdce) for tre
vt post of Tiqkot-Collec_t;or from amongst class IV staff,

. In the written test held for the post of Ticket Collector,
.. grade R.2¢0+100, held on 20,1.85 followed by viva-voce test held on
L 23,486 to 25,4,86 the following candida® s have boen placed on panel
of Ticket Collector grade hs,260-430 .f_rom.amongs._.t_ class IV staff g

: Géne_ral candida’oes“

T 1.2l H.Gdmthur s/0 Sri B.BiLulathur HQ/iKo
. 2+ Sri Ashok Kumar s/o Sri Ayodhya Prasad = HY/LKO
l - 3V Srd Morerl Pandey /0 Sri N.Pandey - - HY/Dilkusha
| ge-Sxd (n Prakash Tower s/0 Sri R,K.Tewart 10/x0
; 5. Sri K.C.karojla s/o Sr K.L.Kgnojia "HQ/LKO
‘ 6o Sri Sabir AM s/o0 Sri Rahmat ill . HQ/IKO
+'7¢' STL Ashok Kumir s/o Sri Basany Lal  HQ/IKO
| -.BeSri Cn Prakash Singh s/o Srf BeSingh  HQ/PKX
‘%4 Srd Ramosh Prasad s/o St Mathura Pdy - HQ/LKO
- -104Sri *P . N.Lubey s/o Sii. R,C.Dubey - - HQ/LKO
o LleSrilAKuMishra §/0 Sri Kaushal Misra CHQ/LKO
A205r) DK Tripath i s/o St BoDiIrdpathi - HQ/LKO '
13:5ri- Balbir Rans s/0 Sd J.B.Rara CwHA/LKO .
$sCoCandidatos ,
/{ ‘ : ' ) ' " .
Lo Sri Hanuman Prasad g/o Sri Ram Culam HQ/LKO -
2, Sri Budhram s/0 Sd GCalbal - H/LKO : ‘ )
Se Srl Shyen Lals/o Su Boboo Lal HQ/LKO '

"¢.T.Ca rdidatos
'1s 821 Fdgoo Basera s/o Su  Lakhan Basere - . Hy/pid

_*f‘. . . | - %{Aw 9% .
: Luck_novy '

Copy for information ard necessaryacti on"b e

14 DRO/LKO 24 APO(I1) LKO |
3. Station Supdt., Lucknow, Pratapgarh \/a'vr.«'y\q,s{
4. Statl on Master,Dilkusha & Pakhrauli,. -

[E A NN
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In the Centrel Aduinistrative Tripunal: Additipral

Bnch: Allahabad. '

Reply on bshalf of the Respdndents
\

in

Registration No,458 of 1986

Bechan Lal teereresneensss, Petitionar

Jarsus

The Union of Indig

and Others 5 & €0 g 0 0a s ss e bg l...' . f‘@d'ﬁm’ldel’lts.

Mficavit of Sri Hari Ram, a2gd
vabout 45 years,Sorof Shri Hira
Lal, Chief TLaw Assistant, Northem
Railwy, Luckhow,

Deponent

I, the deporent sboven@med, do hsreby solemnly.

affiriz and st@te on odth as under :-

1. That the deponent is the
Chief Law Assistant, Northern Railwmy, Lucknow
~ and is fully acquainted with the facts denosed %o

héreinafter.




2 238
. | o, | That the contents of tie
petit ion filed by the opetitioner has bsen read
o and fully understood by the dponent.
e That the contents of tie
para graph nos. 1 to & of the said petition
need no reply.
-, 4, ~ That in reply to the
conteénts of paragr@ph nos. 6(1) and (1ii) of the
sa id petition, it is stated that they are admitied.
—
\ ' 8, That in renly to the amtents
~ of the said paragraph no. 6(iil) of tk® said petition
it is stated that ths petitioner did not qualify the
sélection and he wis not empanej_led.
)

6. That the facts stated
in paragraph no. 6(iv) of the said petition are
not admitted. In 4npnexure 'I1', the name of shri
'P.N.Du.bey has been correctly shown amongst the

ceneral Endildates with the mdms of his father.

0 7 | : That the contents o f ths

' uf/\ml"agfaph no. 6(v) of Gl s id patition are
- Qlckw absolutely vague and are denied. The procedure
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prescri
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an

ped by fHho Rall¥®y Bpard vide igs circuldl

dated 7/10.12.1973 and Circuldrs ga ted 25,7.1979,

17.10.1979 and o /30.10,1979 Were str ictly followed

by the

)

gelection Board.

That the

contents of the

paragraph 10« 6gvi) of the qaid petition are denied.

rhe Selection committe e consisted

Mechen

icel Enginesl, pivisional COT

and Sxcubtive AssiS‘oant. ’\t Le rs

@2s no
Comne T

nOmipa

of the pivisio nal

mmer cial Super intendsn

1avant LTimé, there

post of pivisior@l PG'L"E:ODDG'_L officer and the

ant Authoriby, the Divisional Aailwdy Manadger,

ted eri’® L .hrya Exe cutive A

pivisionel *»Hllvﬁy Meana gér o func

cgr in
out th

RAallwe

the o
Dfocﬁe

in the

ggistant the

{ion @s Personnel Of:

the «1id gclél ctlon. 1t 1is re1evant to nolnt

at the Bx acublve Ag3istant to the Divisional

y Managel pelonged to the Pe

rsonnél 3T sneh,

[

It is also relevant to.point out REre that |

L itioner at no sté® dur ing

dings raised such objections as po Lnted outf‘

para under T m»pl] Since the

declamd unsuccessiul in the said

comz with such false *)1 as to g&t

Al Mise such

pl.:)ce‘ﬂouﬂgs quaqym d. Since the nati

objections at the relevapt tims, af(

QDJ(MA
” course of action aceording to hin nad aCGfUG(

the =8 16 ¢t ion

{
£ b iCiom® T "
selection, 0° 3
tne selact i:)"-

it ionar &id i
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Mr.P.L.AT Y@ joined the selection 30ard, he has no

couse of action to challenge the same,

-~

P In visw of the above facts and circumstdnces
B as stated, the petitionsris not entitled to gt
‘M o any relisf which he has claimed in his pe tition and

é \(M the petition is limble to ke rsjccted.
C7‘

Verification:

I,Har iRam, ag8d about 45 ysars, Son of
shri Hifa Lal, Chief Law Assistant, Northern dailwy,
Tucknow do hereh ver if y that the contents of the
paragraphs 1 to 8 of this reply are trus to my
personal knowladee @nd belisf, that I have not
suppre ssed any material fAacts.

e
y \
}\W

\
, .
Place: MAEhsbad (_\// :
(\/J/WA o

Dgtad: Fg.gt.lg% .o.ao-.oovo.o..o-aoo'

Deponent




% : | Application under section 22(3)(h) of the Administrative
“ - Tribunal Act;loss.
| the Central Administrative Tribunal Allahabad

Circuit Bench,lucknow.

Date of ‘filing e \\“& \(ﬁ 9
Registration No. (‘LW{ e

Signature

Reglstr |
G P Qe [ha Ly

7)ﬂ
. - Mw/ﬂl o
AN e ~,'f¥3echan Lal s/o late Kollu eeemmecw Applicant,
? ’ 68/345 Chitwapur Pajaws Gandhi Nagsr,Lko, :
Versus ,
" Union of/India and ancther-------- . Opp.Parties.

Inre; _

e 4

Regn. 0.A. No.4§6 of 1986

Bechan ILal seeseVErSUSess...Union of India.

Decided exparte on 20,3,1989 _
by the Hon'tle Mr.Justice Kamleshwar Nath

—d V.C. and Hon'ble Ajai Jeuhori AL,
Y - | The humble applic ant submlts that for the chts and
E}”;y;;asons stated in the accompanying affldaVlt it is therefore
C/fddv prayed that the exparte order deciding t he registration 0.A
& a}r Bechan Lal
No.406 of 1986 "Rzm Kﬂmax..vs..Unlon of India and ancther

ﬁ}jﬁf

on 20.3.1989 exparte, may be recalled and set aside and the
petition may be dispossed of oths merits after affording the
~opportunity of being heard to the spplicant.

I, Bechan La, aged about years, son of late Kallu
68/345, Chitwapur Ppgpwa, .Candhi Nagar Lucknow, d hereby

«
verify that the contents of this appllcatlon are true to my
..0.2

i



Tucknows

 Datea: Sug\\ﬂ\§§3\\ | Applicant.,

personal knowledge, and belief, and that I have not

,Q//L |
e

puppressed any materlal of fact.

To, -
The Registrar, E
Central Adwinisttative Tribunal
Principai Bench,New Delhi,
Addl.Bench at Allahabad,

Circuit Bench at Lucknow.



In the Central Administrative Tribunal Allahabad

Circuit Beneh, Lucknow.

3
~, ) . o
| Bechan Lal cereeee Applicant,
” Versus ‘
Y Union of India and otherSececes . Opp.Parties.
Affidavit insupport of application u/s 22¢3)(h)
of the Administrative Tribunal Act,1285. .
‘I, Bechan Lal, son £m of late Kgllu, residentof |
68/345, Chitwapur Pajawa , Gandhi Nagar,Lucknow, the deponent
do hereby solemnly affirm and state on oath as under:-
: That the deponént is the éppliCant in the sbovehoted
Wie . |
i~ case ahsd is fully conversant with the facts of the
SRS T8N case,
{\a’f\ : M\’M?‘l!/)-/
A\ Dv‘“)@\., /

SR 2- That on 20.3.1989, the abovenoted case was listed for
Q»//y\\ fifal hearing as well as for filing the documents in

terms of the order passed in 1987.

| 3-  That on 20.3.1089 Jo vt & AT (O LT
. i Cpslotret PR P

ﬂm PRI
and so far the counsel of_the deponent is concerned
his mother in law expired in GOrakhpur, so he too
left the city on 19th of March,1989 and as such none
| 0.002/



i

was there when the case was called out, and was

decided exparte. .

4-  That the documents reguired have not been filed by the
| Umlon of India and others, and the 1mportant decision
e | as wellas the rules and the guide lines framed by |

the Railway Board have s1so not been pressed due ® |

-~ I absence of any one from the side of the deponent.

.5- That the entlre carrier of the deponent is blocked

and as such it is hlghly desirable in the ends of.
justice that the abovehoted case registration No,.
0A 458 of 1986 Bechan Lal..Vs...Union of. India and
others may be decided on ifs merits after affording
/fhe opportunity of being heard tc‘the.deponent and
after.éetting aslde the ex-parte order dated 20.3.1989.

A
| 6-  That in case the depopent is not allowed to be heard
T~ | then he shall suffer 1rreperabLe loss and 1n3ury.
- | | 0 AP
Lucknow: ‘ RS
Dateds ' Deéogent.
Verification ‘

I the abovenamed deponent do hereby verify
that the contents of paras / /©§~  of this affidavig
are true to my personal knowledge, and thos e of pares

4 —  of the same =re believed to be tme
no part of this affidavit are false and nothihg material

have been concealed in it So help mé God.

I, identify the deponent who ha

signed before me. ceesd/

Advocate _
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Solemﬁly affirmed before me on 3551‘A\~

Ifam/bm by the deponent Sri £;12@44¢%w72 <
whois identified by Srl < ‘(Jw~/ﬁ(‘*14;;;)\/\¢t_j\\“\d

Advocate High Court Bench Lucknow.

O
- I have satisfied myself by examining the

"\ ‘ ' A .

Lo depo,ent that he understands the contents of this
affidavit which have been read over and explained to
him by me.

"J
Solemnly affirm- A H-Fs
. at \ l\/ f
- ——— Q - Wh') 18 1 ? are f‘! i 1 S
) cletk 1w, ““,
Ty oo N ,Q B
. | } &y . w'”V. x““H H?,'H
x L g & oivL Lo ew teitlg
1 P I ECRT IR NN O
Sy %l 4 /'{'/ Erpiiin gy, uys. : ! ddj& it a‘"d
e N o
v va. Ol “Q
‘u:f’ .
¥



